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| 2.25.2000
Hon'ble Mr, S, Dayal, AR,
Hgn'tls Ac, Rafig Usgin, J.fl.

‘ Shri Anand Xumer, le=tned counsal

: futh.q:pl.l-tmdjm-
i pmmmmuna-u
as the case is of 1932 vintags,

L Shel Prasent Methur for the respondents.
I R, A, Mo, 93993 thaush on rscerd, has nob v
bagt listed for ocxders, The lsarned caunsal

| for the applicant has preys=d that the deley
moy be condmnsd in Tiling the rejainder be

wept on record, This prayer is allowed and

the rajainder shall form pazt of the recoed,
The arguscnts of learned caunsel

fwr the respondents have been heavd and !

the order dictated,




CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
—ALLAHABAD

Allshabad, this the 27th day of June 2000,

CORAN
Hon'ble Mr. S. Dayal, AN,

Hon'ble Mr, Rafig Uddin, J.M

Original Application o, 136 of 1992,

Mahesh Chand son of Shri Shyam Lal, ox=cangman under P,U,Il,,

Northern Railway, Mainpuri, resident of Ullcoge-Kakarrs,
Fost Office-Oihuli, Districit=-Mainpurni,

T EEEE N RS N ﬂjpncmt
(& A Sri Anand Kumar)

Versus

1. union of Indiag through General Manager, Northern Railway,

Baroda House, Neauw Dealhi,
2, Dvisional Reiluway Manager, Northern Railway, Allehabad,

3. Divisieonal Enginesr (Track), Northern Rallway, D.R.M.'s

Office, Allahabad,

4o Fermanent Wey Inspectcr, Northern Railuay, Mainpuri,

2000 Secvovwun® HBBPWEﬂtB

(/R Sri P, Mathur & S,K, Garo)

L e Whh--r-vq..ln-.. —




This aspplication has been filed under Section 19 of

the Administrative Tribunal Act 1585 for issuance of direction

tc the respondents to absarb, the spplicant in the Railuay
secwice and T=ulzcise his Sexvics in acccardance uith the
girections of the Apex Caurt, Indrspal Yadaw Versus Union of
Incizs, rectios to the respondents also Saught for registration
of the name of the spglicant in the Cssual Labaur Live

Register of the unit as well & of the Odvision,

Za The case =S presentsc by the spplicant in kis
zplication is that the spplicant wes initially gppdnted as
Cesuyzl Garcman uncer Pemanent Uy Inspector, Northern Railway,
fainpuri on 186,12,1577 and workec on this continuaously upte
03.03.1573, The zplicernt claiss that he was allowec to work
uncer the Assistant Pzmmanent liay Inspector, Korthern Railway, i
Meirpuri Tzam 33('11/?9 to 3y 12/73. He clziss that he was
allawad to waork ; uncer Pemanant bzy Inspsctor, Sikohabad
for a>out 2 ponths withaut giving the exact dates and was
thereaefte uwas retrenched, He claims that he had attained the
status of Cemporary Railway Gaployee, He a2iso statss that

hs was Not re-sgfuaged N his name ; in;:luded in the Casuzl

Labour Repister, despite contimuously comtacting superior

|
l
|

officials anc giving written representations, fie clzims that

Seweral o his jumiocs, and fresh facss were sppainted, He

21s0 claias that Casual Labour wno hao wocked for only
120 days, uwere called for Scresning by cammercial traffic

Oepartaent, hec zlsc clzizs thet Acbile Bodking Clerks

hﬁn had vonked for awen less than 120 _dqa were re-engaged

144
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and granted tesporary status efter 120 days and regularised

after 3 years,.

”' 5 memmdﬂlﬂ::w.ﬁnmmm

behalf of e igetnic Caunsel-F& the respondents were heard,
&, e fing frm dmneures &1 1o the QA, which is ..tn};;
tcbe 2 cpy of the Cssuel Llabaur Card of the spplicant that 3_
the applicant had workss for 178 dayS between 1&’13’77 e
2703 73. Bus his ciaa that he hat warked continuausly from
1513777 to 070373 is not bas=c on the ~=coard procucsed by
the zpplicant, e again zpcearS o hawe wocked far 60 days fram
3 1Y 79 to 3V 12/™. Althaush this appesrs tc hawe been
acmittec by the resconcdents in their counter reply. The
~sspondents hawe zentioned that the name of the spplicant has

‘a. been entesre 3= at Pace No, 22 & Cassuzl Llabaur Remister, The
l=arned camnsel for the rsSSponcants assures us that the cass
of the gpplicant shzall be casiderec a5 and when his turn coess,
Unile acocecting this contention of lemsed cainsesl far the
resgpondents, we drect the respondants to infora the applicant
of his se=fial number in the Cassuzl lebour Live Asmister anc
glsc infomn hin =5 o how many of those who were on the
Cesuzl Lepbaur fegister haye so far been enoagec with theics
Eotal gays of work Tsgistscad in the live register, This shall
De done Dy the respondents L thin § weskS of receipt of a

Copy of this odz fram the gpplicant.

S &hers shzll be no w2der &5 to costs,
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